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CE^ITRaL ACniMI strati ve TRIBLNaL principal BEMCH

n . a.No.2242/98

NetJ Delhi: this the 1 2th of Plarch, 1 999..

HON'BLE-f^R.S.R. AOIGE, l/ICE CHaIRDaNCa)

Suresh Kumar Gupta f
5/0 Shri Raghubir Singh^ Tupta,
CV..Chief Electrical Ehginaer,
Northern R^iluay,
Oayabasti, Delhi.

r/o 67,pocket A-4,

Konark Apartments, Kalkaji Extension,^
N eu Delhi, /^plican .

(By Advocate: Shri U.P.Kohli)

\]b rsus

Union of India* through

1, The Secretary,
Railuay Board,

Rail Bha\/an,
Neu Delhi,

2. The General Planager,
Northern Railuay,' Hqrs, office,
Baro ds House,
Neu Del hi »• • Responddits,

(By Adyocate: Shri R.P.Agarual )

0 RDER (0 RaL )

HDN 'BLE R. S. R. ADIGE. Ml CE CHaI m aN (a) .

Applicant impugns respondents' order

dated 28,10,^ transferring him from Northern

Railuay, Neu Delhi to East Central Railway, Hajipur.

2, I ha ua heard applicant's counsel Shri \/,P,

Kohli and respondents' counsel Shri R.P.AQ^rual,

3. Appl i cant'g .ediunsel- states that applic^t

has been transferred 13 times during the last iQ years^
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the last impugned transfer being fwm Meu Delhi to

Hajipur under East Central Railway. In this connection
he has stated that he had earlier bedi transferred

to Patiala vide order dated 7.l0r98 (Annexure -A3),
but upon his rep res sn tat ion against the said impugned
transfer, he has nou been transferred from New Delhi ,

to Hajipur.

4, It appears that the applicant has not received

any reply to his representation dated 16,10.98

( Apn exu re-a4) , wherein he has listed the nunber

of transfers he has been subjected to since Duly,1 998,

txiring hearing applicjfit's counsel Shri Kohli has

stated that applicant wouldprefer to live in Del hi

as his wife is employed here, but if he has to be

transferred, the transfer may be to Patiala , and

not to Hajipur.'

5, This Oa is disposed of with a direction to

respondents to consider applicsot's representation

dated 16,10,98 and pass a detailed, speaking aid
rn-crrrlki

reasoned order within f rom the date of receipt

of a copy of this order. Till the aforesaid directions

are (emptied with , respondents shall not compel the

applicant to proceed to Hajipur vide order dated

28, 10 , 98, Shri Agarwal states that applicant h?ss

already been relieved vide order dated 2,11,98, but

this is denied by Shri Kohli, Be that as it may,

respondents shall act in accordance with the directions

gi vffi ^abo ve. No costs,

(  S, RrAOISE )
WICE CHAlFfl AN (a).
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